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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
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VERSUS
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True copy of Khatauni of Gata no. 505
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A copy data chart issued by Director of Geology
and Mining, Uttar Pradesh

ANNEXURE RA-08

True copy of notification dated 15.01.2016
ANNEXURE RA-09

True copy of the notification dated 28.03.2020
ANNEXURE RA-10

True copy of notification dated 01.05.2020
ANNEXURE RA-11

True copy of O.M dated September 2020
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 462 OF 2023

IN THE MATTER OF:

RAJARAMSINGH .. APPLICANT
VERSUS

STATEOFUP&ORS. ... RESPONDENTS

AND IN THE MATTER OF:

REPLY ON BEHALF OF RESPONDENT NO. 05 I.E SHRI

SATYANARAYAN S/O RAM AVTAR.

That the present Original Application is filed before this
Hon’ble Tribunal regarding the grievances of illegal mining in
villages Majharath, Jaitpur, Nawabganj, Tehsil Tarbganj,
District Goﬁda, illegal transportation of the extracted minor
minerals by overloaded trucks numbering more than 700
everyday, storage and illegal sale of minor mineral measuring
about 20 lakh cubic meters and damage caused to Patpar
Ganj Bridge and Road by overloaded trucks.

Further Vidé order dated 02.08.2023, this Tribunal

constituted a Joint Committee comprising of Ministry of



Environment, Forest and Climate Change (MoEF&CC),
Central Pollution Control Board (CPCB), National Mission for
Clean Ganga (NMCG), Uttar Pradesh Pollution Control
(UPPCB) and District Magistrate, Gonda and directed the
same inter alia to look into the grievances of the applicant,
verify the factual position, take appropriate remedial action
by following due course of law and giving opportunity of being
heard to the project proponent and submit its report within
two months.

It is further submitted that the committee has. visited the site
in question on 21.09.2023 with all the designated members
and filed their report on 30.10.2023 before the Hon’ble
Tribunal. However as it was directed by the Hon’ble Tribunal
as thé present petition was a letter petition therefore the
applicant who have written letter to Hon’ble Chairman of this
Hon’ble Tribunal shall also be present with the committee to
assist them to visit the places where he has alleged that
rampant illegal mining is going on in the areas surroundings
village Majharath and Jaitpur, Tehsil Tarabganj, district

Gonda but the applicant was not present during joint
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inspection and also not traceable when contacted by the joint

committee.

FINDINGS OF THE COMMITTEE IN RESPECT OF

RESPONDENT NO. 05 I.E PROJECT PROPONENT

The joint committee in its report dated 30.10.2023 submitted
that the project proponent i.e Mr. Satya Narayan S/o Ram
Avtar, R/o Village Majharath, Tehsil Tarabganj, district
Gonda, Uttar Pradesh was allotted a short term mining
permit on his Bhumidhari land i.e on Gata No. 505 having an
area of 0.4580 Hectare for the period of 13.03.2023 to
12.06.2023 to win the ordinary sand deposited due to flood
in the river Sariyu, to the tune of 12,824 Cubic Meter for three
months as per rule 52 of the Uttar Pradesh Minor Minerals (
Concession ) Rules, 2021 and issued the Letter of Intent to
the project proponent on 10.03.2023.

. The joint committee on Page No. 06 of their report dated
30.10.2023, speciﬁcally mentioned that in respect of short
term mining lease there is no specific Guidelines or any Govt.

order for obtaining any Environmental Clearance/ Consent
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to Operate (C.T.O) by the project proponent, from SEIAA/
UPPCB and the same has not been made mandatory by the
mining department. A True copy of Pg. No. 06 of the joint
committee report dated 30.10.2023 is annexed and marked

as ANNEXURE RA-01.

. Further as per the Additional Reﬁly filed by the UPPCB dated
18.12.2023, it is submitted that the Chief Environmental
Officer, UPPCB has issued a Show Cause notice dated
20.11.2023, regarding why not Environmental Compensation
shall be imposed on project proponent, on the ground that
the project proponent. has not taken consent under Air Act in
respect of short term mining lease for 3 months on Gata No.
505, village Majhratha, Gonda, Uttar Pradesh but
inadvertently that was not replied by the answering

respondent.

Further it is significant to point out that without going
into the merits of the present short term mining lease and its
terms and conditions the UPPCB has imposed the
Environmental compensation to the tune of Rs. 5,75,000/- (

Five lakhs seventy five thousand rupees ) on the project
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proponent vide letter dated 18.12.2023 by UPPCB. A true
copy of letter dated 18.12.2023 is annexed and marked as

ANNEXURE RA-02.

SUBMISSIONS OF THE ANSWERING RESPONDENT

7. It is most respectfully submitted that the District Magistrate,
Gonda has allotted the short term mining lease to the
answering respondent vide temporary LOI dated 11.05.2022
subject to the deposition of Rs. 16,67,120 ( sixteen lakhs sixty
seven thousand one hundred and twenty rupees only) and
additional 10% i.e Rs. 1,66,712 ( one lakh sixty six thousand
seven hundred and twelve rupees) in the District Mineral
Fund. A true copy of temporary LOI dated 11.05.2022 is

annexed and marked as ANNEXURE RA-03.

It is further submitted in lieu of the
abovementioned the answering respondent has deposited the
one time royalty amount of Rs. 16,67,120/- and additional
Rs. 1,66, 712 /- as District Mineral Fund with the Govt. vide
challan dated 05.01.2023. A true copy of Challans dated

05.01.2023 is annexed and marked as ANNEXURE RA-04.
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8.It is further submitted that after submission of the
aforementioned amount with the govt. treasury the District
Magistrate Gonda, vide its letter dated 10.03.2023, has
issued the final Letter Of Intent to the answering respondent
with all the conditions which have to be complied by the
answering respondent as in the case of short term mining
lease of 3 months the LOI is the only guiding document for
the project proponent in respect of term and condition of the
lease. True copy of LOI dated 10.03.2023 is annexed and

marked as ANNEXURE RA-05

9. It is submitted that the total mining lease period is of 3
months ranging from 13.03.2023 to 16.03.2023 for
winning of total 12,824 cubic meter of ordinary sand in
the deposited in Gata No. 505, village Majharath |,
District Gonda, due to floods in river Sariyu which

registered in the name of answering respondent.

It is pertinent to point out at this juncture that the
land of project proponent is situated adjacent to the
river Sariyu and in the rainy season the river Sariyu

flows in a very wide stream due to which all the
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agriculture land of the villagers get submerged into the
stream of Sariyu river as the land in question is situated
approximately 400 meter away from the river for over
two and half months and after removal of sand the said
agriculture land become fit for cultivation and the owner
of the agricultural land have to clear the silt/ sand
accumulated over the land and for that under rule 52 of
Uttar Pradesh Minor Minerals ( Concession ) Rules,
2021 impowers the District Magistrate of the concerned
district that he can grant a short term mining lease ( for
three months )only to the person who is the lawful
owner of the agriculture land near the stream of the
river only to clear or desilt the land and to make it
suitable for cultivation. A true copy of Khatauni of Gata

no. 505 is annexed and marked as ANNEXURE RA-06.

10. Itis further submitted that to winn the total quantity of
ordinary sand i.e 12,824 cubic meter over the Gata No.
505, total 1559 MM-11 in number are issued in three

months. A data chart issued by Director of Geology and




878

Mining, Uttar Pradesh is annexed and marked as

ANNEXED RA-O7.

ISSUE REGARDING THE ENVIRONMENTAL CLEARANCE :

11.

13.

It is submitted that as per the notification dated
15.01.2016 of issued by MOEF and in its Appendix-09 (
Para 7(i)(kha) at point no. 3, it is specifically mentioned
that no Environmental Clearance is needed in the case of
clearing of sand accumulated on the agricultural lénd by
the land owner due to river flooding. A true copy of
notification dated 15.01.2016 is annexed and marked as

ANNEXURE RA-08.

12. The MOEF & CC has issued a Notification dated

28.03.2020 in which the clearing of sand from the
agricultural field deposited due to flood is exempted from
the category of maﬁdatory Environmental Clearance. A
true copy of the notification dated 28.03.2020 alongwith
excerpts of Sustainable Sand Mining Guidelines,2016 is

annexed and marked as ANNEXURE RA-09.

The letter dated 01.05.2020 issued by Secretary, Govt. of

Uttar Pradesh to all the Commissioners and District



14.

15.
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Magistrate in the state of Uttar Pradesh directing that as
per the Appendix 09 ( 3) of Notification dated 28.03.2020
issued by MOEF & CC, that for clearance of deposited
sand due to flood in the agricultural field of farmers no
prior Environmental Clearance is required. A true copy of
notification dated 01.05.2020 is annexed and marked as

ANNEXURE RA-10.

Further the office memorandum dated September 2020
issued by MOEF & CC environment impact assessment
division specifically states that for removal of sand from
agricultural field need no prior Environmental Clearance.
A true copy of O.M dated September 2020 is annexed and

marked as ANNEXURE RA-11.

Therefore in the light of above facts and circumstances it
is graciously submitted before this Hon’ble Tribunal, the
project proponent being a farmer in the village do not
know the intricacies of the Law of Land and various order
and Notification of Govt of Uttar Pradesh and Govt. of
India, regarding the mining operation guidelines and also

at the time of issuance of the LOI by the District
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Magistrate it was never brought in the knowledge of
answering respondent about taking of Environmental
Clearance etc. and not even received a single letter or any
intimation from any concerned Govt. Department
regarding the condition of taking CTO/ CTE for short
term mining lease of three months period at the same
time the Director Mining and Geology, Uttar Pradesh in
Original Application No. 176 of 2022 titled as Aman
Chaudhary vs U.O.I and Ors. has taken stand that

CTO/CTE is not required for the mining of short term

THROUGH, }

SHARAD CHAUHAN

mining lease.

ADVOCATE-ON-RECORD

FOR RESP-05.
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BENCH SITT!NG AT NEW DELHI
ORIGINAL A?PLICATSGN NO. 462 OF 2623

" VERSUS
“ST.ATE OFUP&ORS. RESPONDENTS

AFFIDAVIT

I Satya Narain, S/o SHri. Ram Avtar, aged 27 years, R/o Majharath,
(xonda, Uttar Pradesh-271303, presently at Gonda, do hereby solemnly
afﬁrm and state as under:

1. That | am Respondent No. 05 in the above mentioned Original
Application and | am fully conversant with the facts and
circumstances of the case and | am competent to swear this
affidavit.

Z. That [ have read and understood the contents of the Reply, hence
swearing the present affidavit.

3. 1 state that the contents of the above Reply which has been drafted
under my instructions are true and correct to the best of my
knowledge and belief and the same is read over to me in my

vernacular and no part of it is false and nothing material have been
concealed therefrom. :
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VERIFICATION

I the above named deponent, do hereby verify that

RN

A . {
/«ﬁ/{..“ the contents of the above affidavit-are true and correct to
el - a’;‘x
ff <3/ s’ Ay ; ) - o
oy} s the best of m knowlgdge and belief. No part of it is false
e A g p
‘\ Qj’ v RIS 14

o

' i § o]
ST . .
‘). /gnd nothing material has been concealed therefrom.
B

Verified at anda on the 20th day of February ,

2024,

DEPONENT




6.1.2

6.1.3.

6.1.4.

6.1.5.

6.1.6.

} Unnamed Road, Khempur, Uttar Pradesh 271318, India

It is informed by the Mining Department, Gonda that mining leases has been allotted
to Shri Satya Narayan S/o Shri Ram Avtar, R/o. Vill- Manjharath, Tehsil- Tarabganj,
District- Gonda for removal of sand deposited in the agriculture land with validity
period of 03 months. However, Environmental Clearances and consents are not been
obtained for these activities as it has not been made mandatory by the Mining
Department. The Letter of Intent issued by District Collector, Gonda is annexed

(Annexure 04).

The residents informed that during the summer the mining activities are catried out
and excavated material is transported through temporary road on agriculture land
and thereafter by crossing the distributaries of the river which remains dry during
the summer. Thereafter, small village road of length approx 05 km issued to reach
the major road located at the Patpar Ganj Bridge.

Counsidering the condition and transportation capacity of the temporary and village
road, movement of 700 trucks every day is not seems to be feasible.

The representative of Mr. Brij Bhushan Sharan Singh, Member Parliament told to
the committec that they do not have any mining lease in the mentioned area of
Majharath and Jaitpur villages nor have conducted any illegal mining operations.
As per document made available by Mining Department, Gonda, the mining lease
had been issued in the name of Shri Satya Narayan S/o Shri Ram Avtar, R/o. Vill-
Manjharath, Tehsil- Tarabganj, District- Gonda in Gata No, 505, area of 0.4580

Hectare land for three months only.
3




”“QW
5}\/’“"@’ e ‘
e UTTAR PRADESH POL.LUTION CONTROL BOARD 5

Re}f"j’\;o/p / ,// @ L./ C-6/¥0—791,/S0VT0,/ 46272023 g“;;if 9/? j

&ﬁ FegERIAA, GF A1 ¥H I[N, Annexure No-2

Prard) YTH—TTEIRIS, T8 o—axai Gl
SYE—ITUST |

A o TRRM, 93 30 Y ordr, Farlt IH-AERTS, qeie—uReis SIS S
TeeT IR B ISd_aIS ERT ST RO SRl Aifed Rt 20.11.2023 B FHiRa 5

SN ® G

wBIgdy,

SRIT [Avas I 918 P UHie-1d.03092 /Ho—6 / w0791/ aflovuoo—462 /2023 fe=1i®
20.11.2023 B Y T PR B PE BN, TGS ERT THE SN FIRIGA, §F 30 W AR,
AR TTH-9ERS, dEd—aRdiole] SFUe—Tve] EE9 Ucel URE B dwg W 918 3
wﬁfaﬂ@wgwﬁﬁﬁmé’rwmzﬁrw%ﬁmﬁzﬁmme%o/~
yfifeT &1 a7 & Soorud oy (Rie 13.03.2023 | RAIS 12.06.2023 Wh) Bg wAleRE aifrgfi
IR B o @ Wy § eRor gaRel Aifew fefa fear war o, Re |9y 4 918 SR
37T YARE o 9IS Bl UK 8! Gl & |

Taa & uRley § A PRI, s @ UF RAMP 13.12.2023 FNT AT SmeEr v
& T R IRAMER IHE B N BRY gae Afed H Sfowigd Sevd oy e
13.03.2023 ¥ e 12.06.2023 OF (H{eT 92 f37) & W&l w0 6,250 /— WRRT & & 4 F{a
arafy 92 o7 &g W0 5.75,000 /— (ﬁowwmmm)a%qmwmﬁqﬁaﬁﬁﬁa
HRA §Y PRV T ACH T 20.11.2023 1 FreaRa @ oy o5t wwgfey o €

3 &Y SRR @ AT U9 SwRig aftfa deal &7 IficTd e §Y 3o © fIeg
W0 5,75,000/— (¥ UE AR UAEQR BOIR AME) TRy &Ry ofdRiftg w™a g8 ®Rr
amaﬁﬂﬁﬁgﬁ?ﬁazo.ﬂ.zoz?,aﬁﬂmmﬁﬁﬁﬂﬁwﬁﬂmﬁa%mﬁwﬁﬁ
fopar <irm -

1. TB1R P fd6g 92 Scaia_aR] a9 ¥ W0 575,000/ — (F0 Ui ORF TAEER FOR =)
P eI &gy ARRINT @ SR §1 ST yaiaeeia afgil R e 15
feaw # Somo wqwer far A€ & gfe o i P, ol @ve, el R,
wgee Raft 99 & @[T |w@m 701502010002104 IFSC BIs UBIN 0570150 3 oar famam

S giEe far SRy |
wmwmmﬁwwﬁ?m%gmm
\9{/
T
—6
giifaf — Fafalea o geerl v smawe sraE &g il | ?
1. Ry, Musr| o
2. aRw gfera siefiera, o=y | ,
3. &l arfdreTdy, Goqomwﬁwwaié am‘fwrl @)”/
q& qaiasor iR
(@=r-s)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 ?
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 —- 27207 é/
Email: info@uppeb.in - Web Site: www.uppcb.com @/

v

8 (& Scanned with OKEN Scanner




4

885

Frateg i, Gonda
(@A) '
. uzwﬁrwar {Letter of Intent)
? o2 N
Szt dprme
QT : LOIIZOZVZVIS.I"I_1~Q§-“2922 00:00:00/116616 o T ﬁ‘ﬁ'%‘ 11-05-202_2

=, T (1R P, 1963 (rumaie) % frw y @ 3 dewta gfady TR g ¥ agan o & weifie )

Yl

e AT - SATYANARAYAN

¥l

miajharath nawa,_t_z@ﬁnjggj’ida

i 8808800406 |
| v e i 3

_ Gonda , Tarabganj

i

g

sl R st ik .~ o) LN s -
AT ITERT AR et (¥) 1 <t (Y | RwOMF RwTCs e

! 157 B 4
e FE e S P N X : e sl . 8 ; S B -i
Orginary sand (Category-l) " | 12824.00 T 0 130.00 ' 1667420.00 166712.00 °33343.00 - 0.00 |
EiG e 1667120.00 | 166712.00 * 33343.00 . 0.00 i
s . . : J— RS SUO

IR AT ST B T & B i 3 e airR S R

upminemitra.in e a7 T AR F s wE A1 ArE

.

Tae

ATATF BT AATH-1 9T FT AT BT AT A




-1

9
“‘ .
2T v : gEufr T 37 ad Fraaa g
T , » :
1 mpn'msm?ﬁw'uzﬁr&fﬁrmﬁaﬁw‘faﬁﬁmﬁm%w&aﬁﬁgﬁﬁwﬁﬁﬂﬁqﬁﬁﬁ%ﬁ‘rmﬁﬁ&mmﬁﬁmﬁfﬁrm
2. 30%0 30 iy wigr frrrst 2021 Frnr 41 (3) @ avere fear sadmm
3. w1E & ar g AT S gert £ i 03 Wrg ardaT agHiTed TR Fioar & S it aran o off gl o Y, aw i dw virm
4 *ﬁﬁﬂ%ﬁwﬁmﬁﬁmﬁzﬁmwwﬁmﬁfmml ‘
5. oswrzﬁmﬁﬁéﬁﬁvaﬁmaﬁ%ﬁml
6. i P g Fer st % age 21 af{wt v el fe wriom
7 ammﬁmfrzm14o7/ee.2017-1o7 (FTaTT) ']ﬁ?ﬁiﬁﬂﬁmmﬁ?ﬁﬂ FaTE, 2017 | B3 wh et & s § alfags wor (mRoww0-11) @l w aferge s A
a’r{nmmﬁﬁmmn
8, wwaalorss FE 30 90 I () ForarEsh, 2021 ammmwﬁﬂa Wﬂwﬁ'ﬁw4mmﬁm?mﬁmmu
9. AT T ST AT 3090 Tl (wfrar) R, 2021 amm#wmﬁw(ﬁﬁms&‘ﬁﬁw)mm 1957 &t aarery giieas Rar wrnm
10. mn«nnﬁm%mswomo-ﬁagﬁmmmmammﬁaﬁmwmowo-sw@nmvﬁﬁwxﬁﬂnﬁﬁ&ﬁﬁmmﬁrﬁmwﬁmﬁrm'
11, e g grrs Bt e Bortr 1 g i wfendem) . .
12, WA ST e FT e ey ey i ﬁqﬁmﬁmmwwrmmmﬁﬁmﬁzﬁ?ml )
13. @y = oA moswmﬁmﬁmmmm%mwﬁﬁfﬂ' AR

20.

A & v % va 3 et i

- wf aws wx arvs dr et JWmeﬁ'mﬁavﬁﬁaﬁﬁzrwé ﬂTdﬁ'ﬂT‘ﬁ'ﬁr{?ﬁ‘ WPWWUWWTMWW?WTWHWWHWWTFW

MOEF “Fi 3pmer srerrall 300 e (vFraes) Framreft, 2024 7o v sl wfie (R o frffr) sfirfes, 1957 #t qerm amevdt & sweni et o swiom
Fameftrrdy gror &t oed wfafres ol s e S argEeTTE ATe S ’




. C A
R e e gve-5 arr-2 b-‘ ~ TF-209(1}

o0

887
N

\v

A\\&EX ORE-RA-OX

WIS HEa—-439(1) > : @Veg\"
(ST 417 T4 478 Sq‘i%:q) it N

SNMRfG AR . 5’@3:"(")@“@{9,

. Rraafa(vemmai sy g e memsseA A s ntsees N N
ma%mwmma%m)m R L ML LR A

war o S;"‘..é‘b‘““n}

. COER-fan )28 . ) Loz f3
TiewTEfrgE TR EE W\ S0 2.2 B SO AL R STER TS
(af smrawa ) | SR R .

STHT Y ST Y8 SRRIRT T gl faRe " o SO :
(mﬁrm%awaﬁgva%am e b 67, {21 0=

o R wa § s @)

AT Y e AT e ———————— e oo e
FAADFEAIMT s R
war i sl Rawjemeids fige. . M.m@ ........................................................
sEreiYE w13 Rl s W ........................ eertrerasereasaennasaener s ennnens

TAVERIE - @ dle  agdilE  weide  dtarvide ewRrsieid

()

s eres ﬁ)Sﬁiﬁi@ﬂﬁﬁﬂﬁﬁf‘ﬁ*&e&g\?ﬂﬁﬁ SRR

Rrariry st @ swnen g

2ls slo e i jolt | fo o | _Fe 67 (2pm-

= o
/

ARy .“9’(17' [ae =%

S

-
P d
.

z/’" S
I A RS B g R 9 (;‘?.;‘@E%Zhr@*
e/

NS
N f et
LA P AR
)y g “‘-';'\:.
243 IRRUTCSE
Nenl
b 3

. RN A
b

OOFGEEX
TR
AR g Ty P nq\ Nt
OIL2D2200 T
e ,\/ b

I o
. ISP cas
) y‘y'/_,.;",' }

: P T AR £ s
P\Y\‘g}"‘\« PEY. M. TR SUPINRIR/S B ger



388

gﬁ*ﬁ&hf:ﬁ
oty

3200 7 0 3 - ..-‘
NODIEC/b, T

| ISERRE i




B e xgvE- A5
ST TSI, ST |
(erfsror 3rgem)

wEH M1 @o%ﬁﬁ/ 2022~23 - faiten 18 /03,/ 2023

R i MRS 9 5
(TI%H-10)

So%0 ST (ARER) Fromaeli-2021 & fram—s2 ¥ SReRed W & emplg

SRS ORI Wy Wal(Letter of intent) THi® WeA~LOL/2022 /5 / 11~065—2022 Ffes 41,

052022 ERT SFYG—TIEl & e

U~ HHIRIS RIS T R&T1—505

YO 04580 BHCAN N BT W W ST 1282400 AR RO B TCH(ET T
IRIET B ) & o T arge vw Wigw 5 o @ R wRi AN FITRIIT
93 A1 IS AT AT RIS, deee-aRaTe SHue-Tiel B U8 N a9 T (Letter
~ofintent)ﬁ"fﬁﬁv‘mwglW/WWWWﬁ%W%ﬁ?}%Wﬁ"@O
13000 WRTEFHIER @1 X & S SU@ERe HEROT g @l A AT IEI 12,824,00
HTAICY WERY I R Y9 Ve @B @RE SRR W0 16,67,12000 @ Eicicl
SET-AS500045 /371% 05.01.2028 T M WY W W TR 12T T F| SR &7 Iy wE
IRER W) 03 W15 oY Whepe frar o | |

T SN G aTew,/ WA (o e g3 A

37 _
VAR ATl UTH-ATERIS, aeiei-aReTol W—-Tﬁ@;% % U ¥ 03 AE (Retie— |2 2

./ 2023 W T ) /06 /2028 ) @) el @ eray SR B 9 T 12.824.00

TIEROT §7e], BT S99 T YRIeT R ¥ osT ua (el fear o 8-

w0 BGEEEG TSIl Glemiee | aidaw | faa—62(2) | &4 Nigeet | 94
o [Geare TH | STRTo @m NORTHING | EASTING m gfq ATER | B @”ff%\;:row
wear w) H | EER 0 & FA
' w?@(mn v’fagl | (o dA) | iy
(wieR) R (8x9) (wo A)
(o wfer v
1 2 3 4 5 ] 7 8 9 ) A 10 10

TREAS [ FTERIS| 505 [0,4580 [A26,4918.58" | AG20802.36" 12,824.00] 130.00 {16,67,120.0016,67,12.00

{B-26°49'18.11" | B.82%8'03.32"
€-26°49'14.93" | .82°08'01,72"
0:26°49'12,71% | D-82°08'00,59"
£-26°49'12,96" | E-82°08'00.01%
F-26°49'16,53% | F-82°08'01,56"

W ST FGPARO BIS /INPIE BT TTT T SR Y B ghRET et ok waew
VT W WYY wv U Wi e W B9 ¥ onRRw <&M wad i
Wosiodlodlo R sk sToymosTEOD WY BT W T W ReET B W w
A o o Rl e ek Prm-er @ Swel @ el e e @ g
Rt i oM ) e Rt Suerr avRMT | S 7 oo | @) @ <wT ¥
Frmraeh 2021 & Fras-e0 & sl g8 Wik @7 wrfiar 2|

—



2

11—

SR AT W*’)"f‘x W\’{’ry}p u-”*%ﬂ%ﬂ“ % '_'...V;,

T U BRT SffeRer @ ey Ml 05002018 B UM W UCTHRE g
i &y B el e ) | 7 e ex Rered ¥ e wEve 9l A
yga nfEfbRRe gl gaa WimedaR ¥ g SRR | gRene ¥ Ry die wei
A %1 Features T BIFT SNTTID -
(1) The weigh bridge device should use the MQTT protocol to transmit data,
(2) The welgh bridge device should transmit data over the internet to 10T infrastructure
in cloud,

& Aiex st oI WK, ﬁﬁ%ﬁrwa‘r J W PIY @ AFa 78 B S|
IUGMGIRIIRYT §7e]) T IRIST TIF—g0TATH0—11 & AR ¥ fohar SRrm |

e & B e} oTel RaET ¥ WA §=THowHo 11 Ty fear SR, et w @
o1 faera Jou eRRia fosar sman |
wmaw%mmﬁﬁmﬁ/a@rﬁmﬁaﬁémﬁm@m%awm
T reran Ff weia o Wil B, A7 9% aRER URE B AR BRI |

TR U RGeS0 TS sRa siftewor serar WA wdiee Raer gRT ok
R w1y e S |

Ry gy fufted gRem &3 & @A o T8 5 SR |

UM
(GEHEEIN
oL |

W'ﬂ?ﬁﬁﬂm-—‘
wfererf— ﬁwﬁmﬁaﬁwﬁwwzﬁmﬁ%@ﬁﬁm

1— e, e gl gived B, Sovo T, s |

2~  FRve, e vE wied fiene, Sovo, @RS WaH, SEEY |

3~ R gfere enflers, Mo |

4~ IR Ryenfererif@o /zo0)mosT |

5—  SUNTENEPGR TR SIS e | .

6- &y R, e v wied fim, Sovo, &l wTater, erde |

e

T |



891

v N : 2 g
: Frafery Raer], s7=<
. (@ﬁﬁ mam)
| 7g’u'-?/'z) vz /,V;(p@??L 244- 22005
&7 i‘;’{/%mmm B A i’i’f‘f—m ’%’f%m—ao /zom%w PR IPI
' RUEH AR . Tz &"7,?7/‘{’ I :
kg rﬁﬁwﬁm ... I FIRIE.
T Rl o T —— TG O X/ BT D A5
0403 ,am e et/ P ﬁﬂm%&éfmﬁ‘gﬂﬁﬁd
a%*mﬁ%wwmzw 8, L9 AT 58 TG 3 AT
srirrege /See W, %ﬁﬁﬁoﬁowomﬁwwma%%wmﬁmﬁ
........................ a1 A W fafew Y & T T &
qeeRe /Rt @ e Har Bl W
ﬁaﬁam%wmwwmﬁﬁwwﬁawﬁﬁwmmﬁwm
Wﬁ@amﬁﬁg%wﬁ%@ﬁmw%lﬁwmwﬁfﬂ%@m
Sodoen @ ferar wrar et/ e R ¥ i ﬁ}%wvg@ﬂ%mcg&ﬁ‘ arer bt
ﬁ‘g o : " @1eeT (Latxude) - 2gax (Longltude)
A |z baess n |83 Hoon-38" E
. J
Z— . |[a6—ug-8-11 N |ER- ,58..03 32”
c—  |2¢—4I-{493 N G ob-of ZE
D — i~ 49— 127/ N |83-08= ca-53£:
= : &
E - ' lb %9"‘ ’2"'36 N ga_. 08] O0- 0) """
- 0L — 44~ 16-858 N [§2-08~ IR i
wiaga / Aifea 6 @l foraa 8 o~ S
zg"’w'a’”-' . afar/ |
=37 A )
ol ol 77 | |
g A A b,
;%a{ e /’9_‘?, / T,
AT sl TP :
: oﬁ@o ?ﬁm/nﬁW) T P/ SR

Wmm
R S e

14




TSRS GO GRE)  wedweede wweolts waerad: 14261431 wwed
mﬁ%}"mwm!ﬁmw 1
®) :

wrardenr: 40109

J— e ¢

R 4

S 341 et . £ SR

' M:amf-xﬁéﬁmuﬂwﬁuﬁ%mmnkés

mw!mﬁmlﬁ W _ 505 - 0.4580




- r—.. e s v‘. R ’ . . 3. o1 . . : ‘P
T iy L AR 00 (gl )

-

L@ e et o O

*DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

D)) v Ud e Rreora wee kA
DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

T X
LI
Sy

lo. v
A i
' tfr :..‘ .‘“ 7 2 a3t Yy y
o T e
SRR

Exrdrie. 3 & h< = ¥ A
i '1},";.'-"‘7 W b

]

L ANNEXYRE RA-0{




394
ANNE XURE -RAOY

16 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [I—SEC. 3(i1)]

10 FT.31T. 562(1) aT919 26 HTad) 2014;
11. T2, 637(37) AT 28 BLat 2014;
12. &1.3M. 1599(31) AT 25 S 2014;
13. FI.3M. 2601(2r) AT 7 raFgav 2014;
14. 7.2, 2600(T) T 9 rerzaT 2014
15. &1.377. 3252(37) AT 22 fEwT 2014;
16. 1.3, 382(27) aTi@ 3 BEavT, 2015;
17. &1.21. 811(31) a1 23 77, 2015;
18. 1.3, 996(37) TT¥I@ 10 arfiwr 2015;
19. 1.3, 1142(e1) T 17 ardier 2015;
20. #1341, 1141(21) T 29 =¥« 2015;

21. 1.3, 1834() AT 6 TS 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in excrcise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 20006. issued vide number S.0. 1533(E). dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22™ September. 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public:

And whereas, copies of szid notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government:

And whereas, in pursuance to the order of Hon'ble Supreme Court dated the 27" February, 2012 in LA. No.12-
13 of 2011 in Special Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon'ble Supreme Court. the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon'ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas. the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral:
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And whereas, the Ministry of Environment, Forest and Climate Change in consuliation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification.-

(a) in paragraph 2, after the words “in the said Schedule™, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under

Category ‘B2’ for mining of minor minerals in the said Schedule™;

b) after paragraph 3, the following paragraph shall be inserted. namely:-

“3 A. District Level Environment Impact Assessment Authority:-

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chicf Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VIIto
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-gfficio members except the expert member.

(6). The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer. Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district. representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad. and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.

(12) The DEIAA and DEAC shall excercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached. the view of the majority shall prevail. ”;

(c) in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-

“(iv) The ‘B2 Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;

(d)  for paragraph 5, the following paragraph shall be substituted, namely:-

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘Bl and
B2 and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level

shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A,

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union lerritory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form IM for
mining of minor minerals up to five hectare under Category ‘B2 projects. as given in Appendix VIIL before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application. a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form IM; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”:
© in paragraph 7,-

(i) in sub-paragraph (i). under the heading “I. Stage (1)- Screening:", the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii). the following sub-paragraph shall be inserted, namely:-
“7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(2) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix X1.”;
3] in paragraph 8.-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee™ wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee™ shall be substituted;
(h)  inparagraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(64} in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL.™;
(§)] in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Commitice or District Level Expert Appraisal Committee” shall be
substituted; ’
(k) inthe Schedule.-
(i) for item I (a) and the entries relating thereto, the following item and entries shall be substituted. namely:-

( &) 3 G &)
“I(a) & Mining | 250 ha of mining lease | <50 ha of mining lease|General Conditions shall apply
of minerals area in respect of non-|area in respect of non-|except:
coal mine lease coal mine lease

(i) for project or activity of mining of
>150 ha of mining lease | <150 ha of mining lease | minor minerals of Category ‘B2’ (up
area in respect of coal|area in respect of coal|to 25 ha of mining lease area);

mine lease mine lease
(i) River bed mining projects on
Asbestos mining account of inter-state boundary.
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irrespective  of mining
area

Note:
(1) Mineral prospecting is exemp-
ted. *":
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XL.™;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment  Impact  Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.

(ii) Slurry [ All projects.

pipelines  (coal

lignite and other

ores) passing

through national

parks or

sanctuaries or

coral reefs,

ecologically

sensitive areas.

(1) after Appendix VI, the following appendices shall be inserted. namely:-

“APPENDIX VII
(Sec paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC

. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline
leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iit) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field. the maximum
age of a member may be allowed up to 75 years.

4. Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality. Environment Impact
Assessment Process. Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife. Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.

6.  The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VHI
(Sece paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE
(1) Basic Information
(viii)  Name of the Mining Lease site:
(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:
(xiii)  Expected cost of the Project:
(xiv)  Contact Information:
Environmental Sensitivity
Sl. No. Areas Distance in
kilometer / Details
I. Distance of project site from nearest rail or road bridge over the concerned River,

Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape. cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies. coastal zone. biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for

breeding, nesting, foraging. resting. over wintering, migration

o

Inland, coastal, marine or underground waters

=~

State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,
pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
1L Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes. subsidence, landslides, erosion, flooding
or exlreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge

i6. Whether the proposal involves approval or clearance under the following Regulations
or Acts, namely:-
(a) The Forest (Conservation) Act, 1980;
(b) The Wildlife (Protection) Act, 1972;
(c) The Coastal Regulation Zone Notification, 201 1.
If yes. details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the

project is propose to be set up?

(a) Name of the Court

(b) Case No.

(¢) Orders or directions of the Court. if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-
Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.
Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.
Removal of sand deposits on agricultural field after flood by farmers.
Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.
Community works like de-silting of village ponds or tanks, construction of village roads., ponds, bunds
undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.
Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/
MCR-2189(68)/5-CHH, daled the 14" February, 1990 of the Government of Gujarat.
Digging of well for irrigation or drinking water.
Digging of foundation for buildings not requiring prior environmentai clearance.
Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.
Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment. Forest and Climate Change, Government of India.
APPENDIX - X
[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining

Guideline) is to ensure the following:

Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.

The report shall have the following structure:

Introduction

Overview of Mining Activity in the District

The List of Mining Leases in the District with location, area and period of validity

Details of Royalty or Revenue received in last three years

Detail of Production of Sand or Bajari or minor mineral in last three years

Process of Deposition of Sediments in the rivers of the District

General Profile of the District

Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.

1.

PN LW
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9.  Physiography of the District
10. Rainfall: month-wise
11.  Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.

(b) District wise availability of sand or gravel or aggregate resources.

©) District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DETAA with the assistance of Geology Department or Irrigation

Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers
S. No.

Area drained

Name of the River (Sq. Km)

% Area drained in the District

Salient Features of Important Rivers and Streams:

recommended for

mineral

. i istrict (i .. itude at
S. No. Name of the River or Stream Total Length in the District (in Place of origin Altm.xd'
Km) Origin
rage width
Length of area Average width of . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for . g o .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . . pu
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in . . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mineable Mineral Potential
(MT)
Annual Deposition
S. River or | Portion of the Length of area | Average width of Area Mineable mineral
No. | Stream river or stream | recommended for area recommended for | potential (in metric

recommended for | mineral concession | tonne) (60% of total

mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)

Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation departinent, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calcnlation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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10 a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DETAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The wmining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

(3).  There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.

(4).  Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease
holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

(5).  The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected-as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.

(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be
prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A" and Category ‘B1” projects shall be prepared by the accredited consultants of *
Quality Council of India, National Accreditation Board for Education and Training.

(8).  The SETAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SETAA without prejudice to any provisions under any existing law.

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category | Require- Require- | Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 —5ha ‘B2’ Form —1M. No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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>5haand < ‘B2 Form -1, No Yes Project Project SEAC/ nominated by
25ha PFR and Proponent Proponent SEIAA MoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘BI’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MOoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —-IM, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
upto5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MOoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2 Form -1, No Yes State, State Project DEAC/ MOoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>S5haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area 225 Group of
hectares with Project
individual Proponents.
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency. Proponent MOoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

APPENDIX - XH
[See paragraph 10 (iv)]
PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING
1. The security feature of Transport Permit shall be as under:

(@) Printed on Tndian Banks' Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code
paper.

(b) Unique Barcode.
(c) Unique Quick Response (QR) code.
(d) Fugitive Ink Background.
(e) Invisible Ink Mark.
(Y  Void Pantograph.
(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 35 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(¢) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. Tt
will require internet availability on SIM card;

(¢) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4.  Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine Jease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6.  Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA. SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-IA-11 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

’

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 1737 (E) dated the 11th October, 2007;
S.0. 3067 (E) dated the st December, 2009;
S.0. 695 (E) dated the 4th April, 201 1;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the [3th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;
S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. 8.0. 637 (E) dated the 28th February, 2014;
12.
. S.0. 2601 (E) dated the 7th October. 2014;

. S.0. 2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December. 2014;
. S.0. 382 (E) dated the 3rd. February, 2015;

. S.0. 811 (E) dated the 23rd March. 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.

S.0. 1599 (E) dated the 25th June. 2014
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th March, 2020

S.0. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been
amended with effect from the 10" day of January, 2020 and, inter alia, new section 8B relating to the provisions for
transfer of statutory clearances has been inserted;

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006 (hereinafter referred to as the EIA
Notification, 2006);

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E), dated the 29" November, 2019, hereby makes the following further amendments in the EIA Notification,
2006, namely:-

In the said notification,-
(i) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

“(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for a period of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of
two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental
clearance with the terms and conditions- mentioned therein, whichever is earlier:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(ii) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to
the successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.”;

(iii) for Appendix-IX, the following Appendix shall be substituted, namely:-
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“APPENDIX-IX

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require Prior Environmental Clearance, namely:-

L.

'10.
11.
12.

13.

Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare earthen pots, lamp,
toys, etc. as per their customs.

Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles.
Removal of sand deposits on agricultural field after flood by farmers.

Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc.

Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th ngmary, 1990 of the Government of Gujarat.

Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional
community.

Digging of wells for irrigation or drinking water purpose.
Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body,
etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

Activities declared by the State Government under legislations or rules as non-mining activity.”
[F. No. Z-11013/47/2018-1A.11 (M)]
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (ii)
vide number S.0. 1533 (E), dated the 14™ September, 2006 and subsequently amended vide the following numbers:-

1.
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S.0. 1949 (E), dated the 13™ November, 2006;
S.0. 1737 (E), dated the 1 1™ October, 2007;
S.0. 3067 (E), dated the 1% December, 2009;
S.0. 695 (E), dated the 4™ April, 2011;

S.0. 156 (E), dated the 25" January, 2012;
S.0. 2896 (E), dated the 13" December, 2012;
S.0. 674 (E), dated the 13™ March, 2013;

S.0. 2204 (E), dated the 19" July, 2013;

S.0. 2555 (E), dated the 21% August, 2013;
S.0. 2559 (E), dated the 22™ August, 2013;
S.0. 2731 (E), dated the 9" September, 2013;
S.0. 562 (E), dated the 26" February, 2014;
S.0. 637 (E), dated the 28" February, 2014;







EXEMPTION @F CERTA]N CASES FROM BEING C@NS.E\RED, -
. AS MIN]NG FOR THE PURPOSE OF REQUIREMNT OF y
ENV]RONNIENTAL CLEARAN CE

.

Keeping in Qf"iew .the purpose, maintenance of infrastructurev abatement of disasters, cusiofnary
easement and property rights, it is felt that following cases may not be treated .as mining for the
purpose of requirement of environmental clearance. The following cases shall not require pnor
env1ronmenta1 clearance namely:- :

1. Extractlon of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare eartheﬁ
pots lamp, toys, etc. as per their customs. )

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen
tiles. '
Removal of sand deposits on agricultural field after flood by farmers. -

4. Customary extraction of sand and ordinary earth from sources situated in"Gram Panchayat
for personal use or community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads,
ponds, bunds undertaken in Mahatama Gandhi National Rural Employment and Guarantee
Schemes, other Government sponsored schemes, and community efforts.

6.  Dredgingandde-silting of dams, reservoirs, weirs, barrages; river, and canals for the purpose
of their mamtenance upkeep and disaster management. '

7. Tradltlonal occupahonal work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR—2189(68)/5 CHH, dated the 14th February, 1990 of the Government of ‘
_Gmmm
8. Digging of well for irrigation or drinking water.
9. Digging of foundation for buildings not requiring prior environmental clearance.

"+ 10. - Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain,

water body, etc., to deal with any disaster or flood like situation upon orders of District
Collector or District Magistrate.

11.  Activities declared by State Government under legislations or rules as non- mining activity
with concurrence of the Ministry of Envxronment Forest and Climate Change, Govemment
of Ind1a

72 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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F.No. 22-19/2020-IA.III
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

Indira Paryavaran Bhawan,

Jor Bagh, Aliganj New Delhi — 110003
e-mail: sharath.kr@gov.in
Tel: 011-24695319

Dated: September 2020

OFFICE MEMORANDUM

Subject: Joint Communication from Special Procedures,
Office of the High Commissioner for Human Rights — Draft
EIA Notification - Reg,

The Ministry is in receipt of an email from the Ministry of External
Affairs regarding Joint Communication addressed to Hon'ble EAM from
the Special Rapporteur wherein certain concerns were raised regarding
some provisions of the draft EIA notification and its impact on the
effectiveness and transparency of the environmental regulatory framework
in India with environmental impacts that interfere with the full enjoyment
of all relevant rights, including the rights to life, health, food, water and,
sanitation, housing, culture and a safe, clean, healthy and sustainable
environment.

2. The detailed point wise reply is provided below:

{i} Several exemptions such as Exemption of several large industries
and projects from public consultation have been included in the draft
notification which may cause environmental damage.

Reply: No exemptions have been given to large industries & projects from public
consultation In fact, in the Draft Environmental Impact Assessment (EIA) Notification,
2020 the number of activities, exempted from public hearing, has been reduced from 9 in
EIA 2006 [Refer clause 7(II1) of ELA 2006] to 7 activities in Draft EIA 2020 [Clause 14(2) of
Draft EIA 2020]. In Draft EIA 2020, the public consultation has been proposed for
exemption only in case of certain category of projects or activities in respect of MSME
sector and projects adopting clean technology.

(ii) Draft notification does not require the publication of information
or holding of public consultations for projects labelled by the Central
Government as ‘involving strategic consideration’;

Reply: The categorization of projects under ‘defence and other strategic
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considerations’ has also existed in EIA Notification 2006. This has not
been changed. The said projects shall continue to be appraised and shall
require EIA.

(iiijf Concern 'regarding proposal to allow post-facto clearance of
projects commenced without obtaining the required environmental
clearance;

Reply: The draft EIA Notification 2020 does not provide for ex post facto
clearance to violation cases. The environmental clearance, if issued, to the
project shall only be prospective and shall be effective from the date of its
issuance. Any violation of the EIA Notification, 2006, that is in force,
under the Environment (Protection) Act, 1986 results in contravention
under the Environment {Protection) Act, 1986 itself, thereby attracting the
provisions of Section 15/19 of the said Act. Section 15 of the Environment
(Protection) Act, 1986 provides for penalty or imprisonment or both for
contravention of the Act. In the same manner, a violation of any provisions
in the EIA, 2020 shall also attract the penal provisions of Section 15 of
Environment (Protection) Act, 1986.

The Clause 22 (14} of the draft EIA Notification 2020 clearly specifies that
the project proponent is liable for action under Section 15/19 of the
Environment (Protection) Act, 1986 which provides for penalty or
imprisonment or both in case of contravention of the Act. In addition, the
draft notification also lays down additional liability on the project
proponent for having caused damage to the environment through
assessment of such damage and through remedial and community
augmentation plans (reference clause 22(5) of the draft notification).

{iv) Draft notification extends projects’ compliance reporting time
frame from 6 months to 1 year including critical sector such as
mining. At the same time, it reduces the period for the public to
comment from 30 days to 20 days;

Reply: Under clause 20(4) of the draft, the frequency of submission of
compliance reports changed from six-monthly to annually in order to
align with the requirements of other Acts and Rules. However, there are
provisions for late filing fee and deemed revocation of prior EC without
prior notice in case of failure to submit reports for a period of three
consecutive years. Therefore, while reducing the frequency on one hand
stricter provisions have been introduced for better compliance.

Since, faster modes of communication channels through mobile telephony,
social media, etc. are available to a wide cross section of the public &
other stakeholders, the notice period for public comments has been
proposed to be reduce from 30 days to 20 days.

Joint Communication further sought Government’s observation on the
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following matters for which reply is as b.elow:
(i) Any additional information and comments on the issues raised;

Reply: Additional detailed information regarding the provisions of the draft
EIA Notification is provided as annexure.

(i) How do the provisions of the draft notification correspond with
India’s obligation under international law?

Reply: The draft EIA is not in contravention to the stand taken by India as a
party to any International Treaty/Law. As envisaged in the treaties/laws, the
draft EIA Notification 2020, inter-alia, promotes the environmental cause
and sustainable development; removes redundancies; encourages
modernization and less polluting options; brings defaulters into the
environmental regime with requisite action, penalty and remediation; and
introduces standardization and a technology driven process.

3. This issues with the approval of the competent authority.

W
(Sharath Kumar Pallerla)

Scientist F’/Director
1A (Policy)
To

Smt. T. Uma,

Deputy Secretary (UNES),

Room No 1043, Jawaharlal Nehru Bhawan,
Ministry of External Affairs, New Delhi

Annexure

Additional information on the issues raised

1. Public Hearing in draft EIA notification 2020.

Sl [Project or activities listed underWhether PublicjRemarks
No. [14(2) of EIA, 2020 consultation
exempted
Under [Under
EIA, EIA,
2006 2020
1 |modernization of irrigation projects|Yes Yes No change
falling under the item 4 of the
Schedule
2 JAll projects falling under items{Yes Yes No change
10{f), 16, 17, 19, 20, 21, 23, 24, 25,
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27, 36, 40 of the schedule located
within Notified Industrial Estates
3 [All projects falling under item 42[Yes Yes No change
and 43 of the Schedule
4 JAll Category ‘B2’ projects and|Yes Yes No change
activities
5 JAll projects concerning nationallfes Yes No change
defence and security or involving
other strategic considerations as
determined by the  Central
Government
6 [all linear projects under item 31[Yes Yes No change
and 38, in Border Areas
7 All the off-shore projects located[No Yes No human
beyond the 12 Nautical Miles population in the
core and buffer
areas
2. Requirement of environmental clearance
Sl [Project or activitiesWhether prior[Remarks
No.llisted under 26 oflenvironmental
EIA, 2020 clearance
exempted
[Under [Under
EIA, [EIA,
2006 (2020
1 [Extraction offYes Yes No change. The exemption is
ordinary clay or sand only limited to extraction of]
by manual mining, ordinary clay or sand by manual
by the Kumhars mining, by the Kumhars (Potter)
(Potter) to prepare to prepare earthen pots, lamp,
earthen pots, lamp, toys, etc. The exemption has been
toys, etc. as per their proposed in view of this being a
customs small activity with low impact
potential and carried for a
particular occupation purpose.
2 [Extraction offfes |Yes No change. The exemption is

ordinary clay or sand
by manual mining,

by earthen tile
makers who prepare
carthen

tiles

only limited to extraction of]
ordinary clay or sand by manual
mining, by earthen tile makers
tho prepare earthen tiles.The
exemption has been proposed in
view of this being a small activity
with low impact potential and
carried for a particular occupation
purpose
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Removal of sand|Yes Yes No change. The exemption is
deposits - on only limited to removal of sand
agricultural field after deposits on agricultural field after
flood by farmers flood by farmers. This is an
essential activity to make the field
amenable for cultivation besides
being small activity with low
impact potential and carried for
cultivation purpose
Customary extraction(Yes Yes No change. The exemption is
of sand and ordinary: only limited to customary
earth from sources extraction of sand and ordinary
isituated in  Gram earth from sources situated in
Panchayat for Gram Panchayat for personal
personal use or use or community work in
commuinity work in village. This is basically small
village activity with low impact potential
and carried for a particular
cccupation purpose
Community works(|Yes Yes No change. The exemption is
like  de-silting of only limited to community
village ponds or works like de-silting of village
tanks, construction ponds or tanks, construction of]
of  village  roads, village roads, ponds, bunds
ponds, undertaken in Mahatma Gandhi
bunds undertaken in National Rural Employment and
Mahatma Gandhi Guarantee Schemes, other
National Rural Government sponsored schemes.
Employment and it ought to be appreciated that
(Guarantee Schemes, such community efforts are
other basically small activities, with low
Government impact potential and carried out
sponsored schemes, to upkeep and maintain the
and © community village infrastructure and
cfforts employment in the rural areas
Extraction or[Yes Yes No change. The exemption is
sourcing or only limited to extraction or
borrowing of ordinary sourcing or borrowing of]
earth for the linear ordinary earth for the linear
projects such as rojects such as roads, pipelines,
roads, pipelines, etc. This is basically small activity
etc required all along the length of]
the project. The activity has low
impact potential and is to be
encouraged to avoid
transportation of the earth from
longer distances.
Dredging and de-[Yes Yes No change. The exemption is
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lsilting of dams, being proposed in view of the
reservoirs, - weirs, very nature of activity being
barrages, river, and important for overall upkeep of]
canals for the the respective facilities viz

purpose of their

dams, reservoirs, weirs, barrages,

for buildings, not
requiring prior-EC or
prior-EP, as the case
may be

maintenance, upkeep river, and canals, If may be

and disaster appreciated that dredging and de-|-

management silting is mnecessary for the
purpose of their maintenance,
upkeep and disaster management
besides being small activity with
low impact potential and carried
to upkeep and maintain the
village / agriculture
infrastructure.

8 [Traditional Yes Yes No change. The exemption is
occupational work of] only limited to traditional
sand by Vanjara and occupational work of sand by
Oads in Gujarat vide Vanjara and Oads in Gujarat
notification number which is basically a small activity
GU/90(16)/ MCR- with low impact potential and
2189(68)/5-CHH, carried for a particular occupation
dated the 14th purpose
February, 1990 of the
Government off
Gujarat

9 [Manual extraction offfes [Yes No change. The exemption is
Lime shells (dead only limited to  manual
shell), shrines, etc,, extraction of Lime shells (dead
within inter tidal shell), shrines, etc., within inter|
zone by the tidal zone by the traditional
traditional community. This is basically a
Community small activity with low impact

potential and carried for a
particular occupation purpose

10 Digging of well for[Yes Yes No change. The exemption is
irrigation or drinking only limited digging of well for
water purpose irrigation or drinking water

purpose. This is basically small

_lactivity, low impact potential and
carried for a domestic purpose or
irrigation purpose.

11 Digging of foundation{Yes Yes No change. The exemption is

only limited digging of
foundation for those buildings
that themselves do not require
prior-EC or prior-EP, as the case

may be. This is basically a small
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
ORIGINAL APPLICATION NO. 462 OF 2023

INRe:-
RAJA RAM SINGH. Plaintiffs/Appellant/Petilioner/ Applicant
Versus
STATE OF UTTAR PRADESH & ORS. Defendants/Respondent/Accused
I"‘.
KNOW ALL to whom these present shall come ihat IWe SQEY%Q-’Y\M\Q QM. ) A-.........the

abovenamed..i@lmkaom&im%\.....NQ.......Q..S ............................. do hereby appoint,

SHARAD CHAUHAN, ADVOCATE-ON-RECORD
ENROL NO. D/4297/2014

CHAMBER NO. 203, M.C SETALVAD CHAMBERS BLOCK, SUPREME BLOCK, SUPREME COURT OF INDA
8510052778

{herein afer called the advocates) to be mylour Advacate in the above-noled case authorize them :-

*  Toacl, appear and plead in the above-noled case in this Court or in any other Court in which the same may b!
also in the appellate Court including High Court subject to payment of fees separately for each court by melus.

To sign file verify and present pleadings appeals cross-objections or petilions for execulions review revision witt
or other petitions or affidavits or other documents as may be deemed necessary or proper for the prosecution o
its stages subjects to payment of fees for each stage.
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¢ Tofill and take back documents to admit and/or deny the documents of opposite parly.

T ,..,...q,..Mmm-wq'
To withdraw or compromise the said case or submit to arbilration any differences or disputes that may arise =
manner relating to the said case.

*  Totake execulion proceedings.

The deposit draw and receive maney cheques, cash and grant receipts hereof and to do all other acls and things which may be
necessary to be done for the progress and in the course of the prosecution of the said case.

To appoint and instruct any other Legal Practifioner authorizing him to exercise the power and authority hereby conferred upon the
Advocate whenever he may think fit to do so and to sign the power of aliorney on our behalf.

And IWe the undersigned do hereby agree fo rafify and confirm all acls done by the Advocate or his substitute in the mater as mylour
own acts, as if done by melus to all intents and purpose.

And I/We the undersigned do hereby agree to ralify and confirm all acls done by the Advocate or his substitute in the matter as mylour
own acts, as if done by me/us fo all intents and purposes.

And 1'We underiake ihat I/'We or myfour duly aulhorized agent would appear in Court on all hearings and will inform the Advocate for
appearance when the case is called,

And I'We undersigned do hereby agree not to hold the advocate of his substitule responsible for the resull of the said case. The
adjournment costs whenever ordered by the Court shall be of the Advacale which he shall receive and retain far himself,

And IWe the undersigned do hereby agree that in the event of the whale or part of the fee agreed by me/us to be paid to the advocale
remaining unpaid he shall be entilled to withdraw from the prosecufion of the said case unti the same is paid up. The fee setlied is only
for the above case and above Court. I/We hereby agrea thal once the fees is pald. 'We will not be enlitled for the refund of the same in
any case whatsoever and if the case prolongs for more that 3 years the original fee shall be paid again by mefus.

IN WITNESS WHERE OF I/We do hereunlo set mylour hand to these present the contents of which have been underslood by mefus on
S, e A Dayof . Y268 ert_ 2023

Accepted subject lo terms of fees.
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SKA CLIENT
RAD CHAUHARN

Advocate te-0n.-Record
Upreme Court of indie
Crmnter: 203, Sotaivad Bhaguen
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